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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,

" on Nb.4f
Bal Char
working

27,

"er.Hawa

CORAM:

him -on

Customs Coleny, Sector No.7,

Bl ) . )

as Inspector, Customs, Headquarters, Jaipur r/o C-
N - . . _ . -

Vidhyadhar Nagar, Jaipur

f ’

} .. Applicant

Versus - o

., Union 'of
4 ‘ i
Governhent, Ministry cf Finance, Departmént of

India Ehroqgh the Secretary to the

Centrél R9venué Building, C-Scheme, Jgipuf
) i, .. Respondents

;Singh‘J counsel for the applicant

’
A

‘Hon'ble Mr. H.O.Gupta, Memwber (Administrative)
_"Hon'ble Mr. M.L.Chauhan, Member (JudiciaL)

O R D E R (ORAL)

The applicant is aggrieved for not confirming

the  post of Inspector of Central Excise  and

Custors..

2.

_applicant..

~2.1

Lo

been ‘|c

/A

- We _have' heard the‘ learned

1t

He submitted that- junmicr to the applicant has

onfirmed and * that

- ~

terms  and conditions - of

\lA "+ JAIPUR . - I |
- . ;: Daté;of order: 30.10.200233
4/2002 : o ool .
1d_Khatik'$/o Shri Govardhaﬁ'ﬁél‘KhaEik, at present,

Revenue, New Deihi: -'_"',1/
The-Commiésioner,.Commjssibngrate}'Customs énd
Cenfral Excise,‘Sﬁfak;l. ~

The. Commissioner (Cadre Controls  Customs and
Central ﬁxcisé CQmmissioneraté, Jaipur-1, New

counsel for the



N

appointment‘of fhéﬂjunior and thaf of the‘appljcant were

identical and, therefore, confirming hie Jjunior in

preference to the épplicant would be illegél. He further

= 'submitted_ that‘_he has mwade- a repfesentaticn- to the

» \

authcrities in fhis regard ,but the same has not been
replied ast yet. There is_ ne document attached by .the
applicaTt to establish that he is eenior to the perécn,

¢

who = has been confirmed 'and alsc ‘the appointment and

confirmation 1et§ér of the alleged Jjunior.- However,

,wiihput“going inte the merits of the case, since his
‘ S AN S
representation has not yet .been disposed of, we feel it

1th%‘wﬁ : appGCriégé tec dispose of this OA aﬁ, the stahe of

t}» admiés$on with a direction to the applicant te file a
\\h\ ) i - - . . N '_ .

.epresentation_ﬁoAthe-respondent No.3 with copy te

the respondent‘No-é for infbrmétion~alchgwith S cbpy>df

avoid |delay. -In .that event, the respcndent No.Z shall.

dispose of his\representatidn‘by a cpeaking order within

-~ o . --four weeks from the date of receipt of his representation..

Accor tngly,ﬂso ordergd;z-? - o : o
. .
(M.L.CHAUHAN) : . ‘

(H.O.GUPTA)

o

. Member (Judicial) Member (Administrative)




